FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

‘BOMBAY INFRASTRUCTURE INDIA LIMITED’
OPERATING IN REAL ESTATE ACTIVITIES, MAHARASHTRA

(Under sub-regulation (1) of Regulation 36A of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along with
PAN & CIN / LLP No.

Bombay Infrastructure India Limited
PAN: AADCB0365P
CIN: U45200MH2006PLC159155

2. | Address of the registered office Bashabhai Compound 274 S V Road Opp Jama

(as per MCA records) Masjid Bandra (West), Mumbai, Maharashtra, India —
400050

3. |URL of website NA

4. |Details of place where majority of fixed| Commercial Units in an under-construction building
assets are located (previously known as City Centre Mall) located at

Vashi — Sector 19D, Plot No. 18, Navi Mumbai — 400
703

5. |Installed capacity of main products /| NA
services

6. |Quantity and value of main products /| Nil
services sold in last financial year

7. | Number of employees / workmen Nil as per the information available.

8. |Further details including last available| The details as available can be sought by sending an
financial Sta_tementS (vyith schedulgs) of| email on cirp.bombayinfra@gmail.com and / or
two years, lists of creditors are available | Virtual Data Room in accordance with the provisions
at URL: of the Code and Regulations made thereunder.

9. | Eligibility for resolution applicants under| The detailed invitation for expression of interest
section 25(2)(h) of the Code is available| which shall include the eligibility for resolution
at URL: applicants under Sec 25(2)(h) of the Code can be

sought by sending an email on
cirp.bombayinfra@gmail.com

10. |Last date for receipt of expression of | April 09, 2025
interest

11. |Date of issue of provisional list of| April 19, 2025
prospective resolution applicants

12. |Last date for submission of objections to| April 24, 2025
provisional list

13. |Date of issue of final list of prospective| May 04, 2025
resolution applicants

14. |Date of issue of information| May 09, 2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants.

15. |Last date for submission of resolution| June 08, 2025
plans

16. |Process email id to submit EOI cirp.bombayinfra@gmail.com

*This Form G and the timelines/terms mentioned herein are subject to approval of extension of CIRP
tenure for which an application has been filed before the Hon’ble NCLT.




Kshitiz Gupta

Resolution Professional of Bombay Infrastructure India Limited
Registration Number: IBBI/IPA-002/IP-N00721/2018-2019/12140
AFA Valid Till: December 31, 2025

Address & email id registered with IBBI:
F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road,
Kandivali East, Mumbai - 400101

Email Address- kshitiz.ca@gmail.com

Process specific email id for correspondence: cirp.bombayinfra@agmail.com

Date: March 25, 2025
Place: Mumbai
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Rebuild houses arbitrarily
razed in UP, suggests SC

Utkarsh Anand

letters@hindustantimes.com

NEW DELHI: The Supreme Court
on Monday proposed an unprece-
dented recourse against arbitrary
demolitions by permitting the
reconstruction of houses in Pray-
agraj that were razed by Uttar Pra-
desh authorities reportedly with-
out due process in March 2021
after the state wrongly linked the
land to slain gangster-politician
Atig Ahmed.

A bench comprising justices
Abhay S Oka and Ujjal Bhuyan
expressed shock at the state's con-
duct, highlighting that the homes
were demolished within 24 hours
of serving notices, depriving the
occupants of any opportunity to
challenge the action. The court
made it clear that it “cannot toler-
ate such a process” and that per-
mitting such actions in one case
would set a dangerous precedent.

“It shocks the conscience of the
court the manner in which, within
24 hours of the notice, it was
done,” remarked the bench, noting
the fundamental principle that
“State must act very fairly; State
must give reasonable time toena-
ble them to file an appeal before
the structures are demolished.”

The Supreme Court held that
the petitioners — advocate Zul-
figar Haider, professor Ali Ahmed,
two widows, and another individ-
ual —would be allowed to rebuild
their demolished houses at their
own cost, with conditions.

The bench stated: “We will pass
an order that they can reconstruct
at their own cost, and if the appeal
fails, then they will have to demol-
ish at their own cost.” The petition-
ers must provide an undertaking
that they will file appeals within
the stipulated time, will not claim
any equities over the land, and will
not create third-party interests.
The matter has been adjourned to
April 1to enable the petitioners to
submit the required undertaking.

The Supreme Courtin Novem-
ber 2024 laid down nationwide
guidelines to curb arbitrary dem-
olitions by state authorities,

marking a significant moment in
the battle against what has come
to be known as “bulldozer justice”
— the practice of razing the prop-
erties of people accused of crimes,
and, sometimes, of their families,
often using earthmovers or bull-
dozers, without following due
process. No demolition, it ruled,
should be carried out without
prior notice. This show-cause
notice must give at least 15 days
for the occupant to respond, and
it must be served through regis-
tered post, as well as affixed
prominently on the structure in
question. In addition, each
affected party is to receive an
opportunity for a personal hear-
ing with the designated authority
before any final demolition order.
Furthermore, any demolition
order, once finalised, must be
held for an additional 15 days to
allow the occupant to challenge
the decision or arrange to vacate.

The petitioners approached the
Supreme Court after the Allaha-
bad high court dismissed their
plea against the demolitions. They
alleged that the authorities issued
demolition notices late on a Satur-
day night and razed their homes
the next day, denying them any
opportunity to contest the action,
Their counsel argued that the state
wrongly demolished the houses
thinking that land belonged to
Ahmed, who was killed in 2023 in
a police encounter.

Attorney general R Venkatara-
mani, representing the state,
defended the demolitions, con-
tending that the petitioners
received notices as early as
December 8, 2020, followed by
subsequent notices in Januaryand
March 2021. “Therefore, we can-
not say that there is no adequate
due process. There is adequate due
process,” the AG insisted. He also
argued that the demolished struc-
tures were part of “large-scale ille-
gal occupations beyond the period
of lease or rejection of applications
for freehold”.

However, the bench was
unconvinced by the state’s justiti-
cations.

SC contempt notice
to Maha civic body
for demolition

Abraham Thomas A SHOP RUN BY A
letters@hindustantimes.com PERSON OF

NEW DELHI: The Supreme Court ~ VINOR []"Yr

notice to the aaministracor ofa  COMMUNITY WAS
municipal council in Maharash- DEMOLISHED

tra on a punitive demolitioncar- ~ WITHOUT NOTICE
ried out against the shop and

residence of a person belonging

to a minority community with-
out serving prior notice, in vio-
lation of the pan-India guide-
lines issued by the top court.

A bench of justices Bhushan
R Gavai and Augustine George
Masih sought response from
Santosh Jirage, the chief officer
and administrator of Malvan
municipal council in Sind-
hudurg district, on a petition
filed by Kitabulla Hamidulla
Khan — a scrap dealer by pro-
fession.

The petitioner claimed that
the demolition took place a day
after an FIR was lodged against
him, his wife and his minor son
over allegations that they raised
anti-India slogans during the
India-Pakistan cricket match
held on February 23. Khan, in
his petition, said the civic
authorities demolished his tin
shed shop and residence after
they termed it an “illegal struc-
ture”.

Advocate Fauzia Shakil,
appearing for the petitioner,
said, “This case pertains to dem-
olition of a house and shop by
the local authorities without
serving any notice to the peti-
tioner.” The court issued a
notice on the petition to exam-
ine the allegations.

The Supreme Court, in its
judgment issued on November
13, 2024, set down comprehen-

sive guidelines against arbitrary
demolitions. The court directed
that no property may be demol-
ished without prior written
notice, outlining the alleged vio-
lations and providing owners
with at least 15 days to respond.

In a judgment issued on
November 13, 2024, the top
court issued guidelines to state
or public authorities to ensure
demolitions by bulldozers are
not arbitrary and discrimina-
tory and set out the process to
be adopted while undertaking
such an exercise. The court held
that “no demolition should be
carried out without prior show
cause notice” granting a mini-
mum period of 15 days from the
date of receipt of such notice for
the recipient to respond.

The notice had to be served
by registered post and the desig-
nated authority had to pass a
final order after granting a per-
sonal hearing to the affected
person. If the order requres
demolition, the same would not
be implemented for a period of
15 days to enable the person to
appeal against the same.

Highlighting these aspects,
the petitioner said, “The present
case is an example of egregious
contempt and demonstrates
how the state machinery is vio-
lating the guidelines with impu-

nity.”

ALLAHABAD HC
BAR SEEK JUDGE'S
IMPEACHMENT,
DECLARE STRIKE,

HT Correspondent

letters@hindustantimes.com

PRAYAGRAJ/LUCKNOW: The high
court bar association of the Alla-
habad high court on Monday
announced that its lawyers will
abstain from judicial work from
Tuesday till further notice in
protest against the Supreme
Court collegium’s decision to
recommend the transter of Delhi
HC judge justice Yashwant
Varma to his parent Allahabad
HC while he faces an enquiry
over the alleged discovery of
cash from his official residence.

The Allahabad HCBA passed a
resolution on Monday, urging
CJI Sanjiv Khanna to allow regis-
tration of an FIR against Varma
and recommend initiation of
impeachment proceedings.

Terming the discovery of cash
as the "blackest day” in the his-
tory of Indian judiciary, the
HCEA said that an in-house
inquiry against justice Varma is
"questionable” and "unaccepta-
ble” to the judicial fraternity.

“Continuance of justice Yash-
want Varma is dangerous for the
democracy as it eroded ‘Public
Faith’ which is the only power
available with judicial system. If
faith is gone, everything is gone
and the nation will collapse,” the
HCBA resolution said, further
seeking scrutiny of all judgments
passed by justice Varma.

Earlier in the day, the HCBA
observed a token strike against
the Supreme Court’s recommen-
dation. The strike call came after
the top court collegium con-
firmed its decision, following
which “an emergent meeting of
the bar was called in which law-
yers decided to abstain from
judicial work till further notice”,
HCBA president Anil Tiwari
said.

“We went on a token strike on
Monday to demonstrate after a
protest against the Supreme
Court recommending on March
20, transfer of justice Yashwant
Varma to Allahabad high court.
However, by evening another
recommendation of March 24
surfaced making the same rec-
ommendation,” said Tiwari.

SC orders FIRs in

II'T-Delhi suicides

Utkarsh Anand

letters@hindustantimes.com

NEW DELHI: The Supreme Court
on Friday ordered a police inves-
tigation into the 2023 deaths by
suicide of two IIT-Delhi students
belonging to Scheduled Caste
and Scheduled Tribe communi-
ties, asserting that law enforce-
ment authorities cannot bypass
due process “just because some-
thing happened in the hostel of
an eminent educational institu-
tion like ITT-Delhi”.

A bench of justices JB Pardi-
wala and R Mahadevan also con-
stituted a 10-member task force,
to be chaired by former top court
judge S Ravindra Bhat, to exam-
ine the issue of deaths by suicide
of students across educational
institutions and recommend pol-
ICY measures.

The petition in the matter was
filed jointly by the parents of the
two IIT students who claimed
the deaths were not suicides but
murders, alleging a conspiracy
by IIT faculty to cover up caste-
based harassment.

In January 2024, the Delhi
high court declined to order an
FIR, citing a status report by the
Delhi government, which found
no evidence of caste-based dis-
crimination.

' SUPREME COURT
\.l

It seems that the police
very quickly jumped to

the conclusion that the
two boys were in a

¥
J
"

sort of depl‘es's'ion as ‘]
they were not doing g

well in their

studies.

Setting aside the high court
order, the Supreme Court criti-
cised the Delhi Police for prema-
turely concluding that the stu-
dents were suffering from
depression due to academic
pressure,

It noted: “"Even if the police
was of the view that there was no
element of truth in what had
been alleged by the appellants, it
could have said so only after reg-
istering an FIR and conducting
an investigation pursuant
thereto.”

In recent years, there have
been several instances of stu-
dents from the SC and ST com-
munity dying by suicide at
higher educational institutions
such as the II'Ts. The institutions
have been found wanting in
terms of providing the right
coaching to help some of these
students bridge gaps with other
students -- a function of their
background and level of expo-
sure, not abilities. In some cases,
SC/ST students have been bullied
by other students.

Russia is developing privileged
strategic ties with India: Lavrov

Press Trust of India

letters@hindustantimes.com

MOSCOW: Russia is developing
“privileged strategic partner-
ship” with India, Russian foreign
minister Sergey Lavrov said on
Monday.

Lavrov said at an event that
Russia is actively expanding ties
with countries like China, India,
[ran, North Korea and Common-
wealth of Independent States
(CIS) countries, the state-run

TASS news agency reported on
Monday. “We prioritise boosting
ties with the majority of global
states,” he said at a meeting of
the board of trustees of the Alex-
ander Gorchakov Public Diplo-
macy Fund.

“The relations of comprehen-
sive partnership and strategic
cooperation with the People’s
Republic of China boast an
unprecedented level of mutual
trust. Particularly privileged
strategic partnership is develop-

ing with India,” the top Russian
diplomat said.

Lavrov added that serious
progress has been reached in
expanding and deepening of
friendly ties with such states as
Iran and North Korea.

Moscow puts special empha-
sis on strengthening of all areas
of cooperation with allies and
partners among CIS member
states, including within the
framework of the Common-
wealth.

Hifdes srsgATs TASTIQET, AFHIIETS
(siaRe v, YRa TWoR)
Physical Research Laboratory, Ahmedabad
(Department of Space, Government of India)

Admission to JRF Programme 2025

Advt. No. PRL/JRF/01-2025

Online Applications are invited for admission to
Junior Research Fellowship Programme 2025

Important Dates N\

Starting of filling up of online application form: 24.03.2025
Last date forfilling up of online application form: 21.04.2025
Interview Dates: 29-30 May and 2-3-4 June, 2025

The upper age limit is 28 years as on 01.07.2025 ¥

For more details and online application form please visit

https://www.prl.res.in/prl-eng/phd.

DEAN, PRL

Rajasthan Medical Services Corporation Ltd.

Gandhl Block, Swasthya Bhawan, Tilak Marg, C-Scheme, Jaipur-302005 (Ra).)
Phone No: 0141-2228066 ,2228064, Website: httpe//rmsc health.rajasthan.gov.in
CIN:U24232RJ20115GC035067, E-mail : edprmsc@rajasthan.gov.in

Ref. No. :- F.02(189)/RMSCL/Proc./S&S (MD)/NIB-02/2025/203

Dated :- 20/03/2025

Corrigendum - Il in NIB-02/2025

In Reference to NIB No. FO2{189)/RMSCL/Proc./S&S (MD)/NIB-02/2025/90 Dated:
03.02.2025 UBN No. MSC2425GLRC0068 Corrigendum-|l is issued for inclusion in the bid
document. All details may be seen on https:/feproc.rajasthan.gov.in
https://sppp.rajasthan.gov.in & https://www.rmsc.health.rajasthan.gowv.in.

Raj.Samwad/C/24/13720

Executive Director (Proc.)

Jalandhar Smart City Limited

The JSCL invites online National Competitive bids for

St Name of work Tender Reference | Estimated

No. No.: Cost

1. | “Selection of Agency for GlS-based| 03/JSCL/2025 Rs.
property tax survey and mapping for 1,37.53.,000/-
Jalandhar City under Smart City Mission”

Tender purchase Closing date & Time: 14.04.2025 up to 5:00 PM
For details log on to https://eproc.punjab.gov.in

website only.

42911

Note: any corrigendum to the tender/RFP, notice shall be published on the above

For more detail, Contact CEQ, JSCL Midland Financial Centre
Plot No. 21-22, 2nd Floor, G.T Road, Jalandhar, Punjab - 144001

PH: +91-181-5017418 and through email at smaricityjalandhar@gmail.com

Sd/-
Jalandhar Smart City Limited

Jalandhar (Ph.)

GOVERNMENT OF WEST BENGAL

Notice Inviting e-Tender
A Notice Inviting e-Tender No. WBIW/SE/EC/NIT-17(e)/2024-25, dated 21.03.2025
invited by the Superintending Engineer, Eastern Circle, | & W. Dte. for 7 (Seven) no.
works:- 1. "Construction of R.C.C. bridge over Bhangore kata khal near Bijoyganj
market within Blocks Bhangore-l, Bhangore-ll, P.5.s- Bhangore, Kashipur, Dist-
South 24 Pgs.” 2. “Construction of ring bundh in between Ch 2.10 km and Ch 3.40
km (length 1200 M) at Gobardhanpur facing Bay of Bengal, within Block-
Patharpratima, PS- Gobardhanpur Coastal, Dist- South 24 Pgs.” 3. “Protection work
along left embankment of river Hooghly (length 250 M) including construction of
Tarpan Ghat near Muktangan at Madhabpur within Ward No. 10 under Diamond
Harbour Municipality, Dist South 24 Pgs.” 4. "Protection work along left bank of
river Hooghly adjacent to different ghats (lora Mandir ghat, Badartala Palpara
ghat, Adi Sashan ghat, 1 no. Bastighat, Ramjanoki Ghat) for a total length of 1263 M
within Ward no. 141 of KMC and Ward no. 7 of Maheshtala Municipality, P.5s-
Nadial, Rabindranagar, Dist-South 24 Pgs.” 5. "Anti-erosion work along right bank
of river Barokalagachi (length 3000 M) at Atapur within Block- Sandeshkhali - 11,
P.5.- Sandeshkhali, Dist- North 24 Pgs.” 6. “Protection work along Left embankment
of river Hooghly {length 650 M) near Ganga play ground within Block- Diamond
Harbour-l, P.5.- Diamond Harbour, Dist.- South 24 Pgs.” and 7. "Construction of 4
nos. sluice cum double lane RCC bridge at 8.427 km, 9.64 km, 9.90 km, 10.148 km of
South 24 Pargana embankment cum Dhola-Nishchintapur road at Santhiberia,
Gobindapur, Laxmipur within Block and PS- Kulpi, Dist.- South 24 Pgs.” Amounting
toRs. 1,58,10,504.00 & Rs. 19,32,15,969.00, on behalf of Governor of West Bengal
through e-Tendering from eligible and resourceful contractors having sufficient
credentials and financial capability. All details of e-N.I.T can be obtained from the

Website www.wbiwd.gov.in and https://wbtenders.gov.in from 25.03.2025 at
17.00 Hours. Last date of bid submission is 15.04.2025 upte 17.00 Hours.

Sd/-Superintending Engineer, Eastern Circle, | & W Dte.

ICA- T6412(3)/2025

3% JODHPUR VIDYUT VITARAN NIGAM LIMITED
el

Corporate Identity Number (CIN) -U40109RJ20005GC016483
Regd. Office: New Power House, Jodhpur- 342003, Phone No: 0291- 2742264

E-mail : seciviljdvwnl @gmail.com, Website : http://energy.rajasthan.gov.in/jdwvnl

NIT No. 15/2024-25

"A" and 'AA' category in Central/State Government departments and JVVNL
Online tenders are invited through e-procurement process for various civil
construction works under Jodhpur (9413359193)/ Barmer (9413359455)/ Bikaner
(9413359744) from registered tenderers. Details of work, estimated cost, tender fee,
process fee, security deposit, date of tender opening and general contract conditions
etc. are available on websites http://energy.rajasthan.gov.in/jdvvnl. Available on
raj.gov.in and http://eproc.rajasthan.gov.in. Intimation of future
amendments/period extension, if any http://energy.rajasthan.gov.in/jdvvnl And
http://sppp.raj.gov.in Will be published on http://eproc.rajasthan.gov.in.

UBN No.: JVV2425WS0OB01077, JVV2425WSOB01078, JVV2425WS0B01079,
JVV2425W50B01080, JVV2425W50B01081, JVV2425WS50B01082,
JVV2425WS0B01083, JVV2425W50B01084, JVV2425WS0B01087,
JVV2425WS50B01088, JIVV2425W50B01089, JVV2425WS50B01105,
JVV2425WS0B01104, JVV2425W50B01092, JVV2425WS50B01093,
JVV2425WS0B01094, JVV2425WS0B01095, JVV2425WSOB01096,
JVV2425WS50B01097, JVV2425W50B01098, JVV2425W50B01099,
JVV2425WS0B01101, JVV2425W50B01102, JVV2425WS0B01108,
JVV2425WS50B01117, JVV2425W50B01118, JVV2425WS50B01119,
JVV2425WS0B01120, JVV2425WS50B01121, JVV2425WS50B01122,
JVV2425WS50B01123, JVV2425W50B01124, JVV2425WS0B01125,
JVV2425WS50B01126, JVV2425WS50B01127, JVV2425WS0B01128,
JVV2425WS0B01129, JVV2425WS0OB01130, JVV2425WS0B01132,
JVV2425WS0B01134, JIVV2425W50B01116, JVV2425WSOB01114,
JVYV2425WS0B01107, JVV2425WS0B01085, JVV2425WS0B01086,

JVV2425WS0B01100, JVV2425WS50B01133
Raj.Samwad/C/24/13756 SUPERINTENDING ENGINEER (CIVIL)

fiowh ww'd: R o v 2o oft owe 1800 180 6045

INVITATION FOR EXPRESSION OF INTEREST FOR

‘BOMBAY INFRASTRUCTURE INDIA LIMITED’

OPERATING IN REAL ESTATE ACTIVITIES, MAHARASHTRA
(Under sub-ra?‘:l!atinn (1) of Regulation 36A of the Insolvency and Bankruptcy Board

of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

.. |Bombay Infrastructure India Limited
Name of the corporate debtor along with PAN : AADCBO365P

PAN & CIN / LLP No. CIN: U45200MH2006PLC159155

E -

: Bashabhai Compound 274, S. V. Road,
| Address of the Registered Office Opp. Jama Masjid, Bandra (West)

(As per MCA records) Mumbai, Maharashtra, India-400 050.

[}

JURL of website NA

Commercial Units in an Under Construction
Details of place where Majority of fixed |building (Previously known as City Centre
assets are located Mall) Located at Vashi : Sector 190, Plot
No. 18, Navi Mumbai-400 703

ol

Eilnstaﬂed capacity of main products /

Services NA

Quantity and value of main Products / il

j&awices sold in last Financial year

Number of Employees / Workmen Nil as per the information available.

The details as available can be sought by
sending an email on cirp.bombayinfra@
gmail.com and / or Virtual Data Room
in accordance with the provisions of the
Code and Regulations made thereunder.

Further details including fast available
Financial Statements (with schedules) of
two years, lists of creditors are available
at URL:

The detailed invitation for expression of
Eligibility for resolution applicants under |interest which shall include the eligibility
9isection 25(2) (h) of the Code is available |for resolution applicants U/s. 25{2)(h) of
at URL: the Code can be sought by sending an
email on cirp.bombayinfra@gmail.com

10{Last date for receipt of expression of interest | April 09, 2025

Date of issue of provisional list of|, ..
Tipmsp&ctive resolution applicants Al 19; 2925

|Last date for submission of objections to

12 rovisional list

April 24, 2025

Date of issue of final list of prospective

mresnlutiun applicants

May 04, 2025

Date of issue of information memorandum,
14{evaluation matrix and request for resolution |May 09, 2025
plans to prospective resolution applicants

15|Last date for submission of resolution plans |June 08, 2025

16{Process email id to submit EOI cirp.bombayinira@gmail.com

*This Form G and the timelines / terms mentioned herein are subject to approval of extension
of CIRP tenure for which an application has been filed before the Hon'ble NCLT.

Date : March 25, 2025
Place: Mumbai

sd/-

Kshitiz Gupta

Resolution Professional of Bombay Infrastructure India Limited

Registration Number: IBBI/IPA-002/IP-N0O0721/2018-2019/12140

AFA Valid Till : December 31, 2025

Address & email id registered with IBBI:

F-52, First Floor, Centrium Mall, Lokhandwala Township Akurli Road, Kandivali East,
Mumbai-400 101 Email Address : kshitiz.ca@gmail.com

Process specific email id for correspondence : cirp.bombayinfra@gmail.com

WHEN

NATURE CALLS,
ANSWER WITH
A PINKY PROMISE.

Use the small flush on your pinky break and
save nearly 1200 gallons of water for the planet.
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s 4 BANE and MR, YATIN DINKAR BANE ot
(Dgipr No.2024-25/%.5/C-7265) T WIOTEe frEr s, wEne W, gt | fte Lowdul owmer of the Flat No.103, on NOTICE FOR SALE Date: 24/03/2025
e first floor, Bulding o 23, Seawoods| | The Person interested to purchase below mentioned propertylestate has to give D.D of 10% reserved price of said property in favour of “DEPUTY
Navi Mumbai-400706, Tal. & Dist. Thane| | COLLECTOR (ENC/REM) BHANDUP RAMANJANEYA for application & Copy of Pan Card in envelope with the Office of the Competent Authority
NOTICE INVITING e-TENDER ;‘;; &‘:gﬂgngzg?ﬁ'g%ﬁsngnéﬂﬁi & Deputy Collector (Enc/Rem), Bhandup, Topiwala college building, ground floor, S.N. road, Mulund (w), Mumbai - 400080, Detailed auction
MAHACGENCO Up. That, above said fiat nased| | notice regarding the property have been published on the website
Sr. Tendejr No. | Tender Details Estimate EMD in Rs. Iﬁmﬁ%lmﬁbﬁﬁiﬁéﬁ:ﬁ h :H’“m?“ i g p“-p r?” p
No. Amount Rs. Agreement 1o Sale was Registered al (Time Limit- 15 Days from the Date of Publish Nofice)
1.| 3000056036 |Bi-yearly work contract for hiring of driver| 87,97,528.941-| 91475.001 | |ncumtc s Docomet o s, 11165 | You may contact following employee for detail enquiry.
services for heavy and light vehicles at 2001 dated 10/07/2001. Now DR.(MRS.)| | 1) Suvambal Mungekar, Mahsul sahayak Contact Mo. 8356004419
g ;II;;% g Surya HPS for A.Y. 2025- BINHAR BANE i 1o Saie e toova| | Mis Ramanjaneya leasing and finance Pv. Ltd., MPID special case No. 781/2024
iicad i said flat to 1) MR.RAJENDRA GARGAVA, i i
2. [ 3000056078 [Supply, erection, testing & commissioning| 31,51,500,00/-] 35,015.00/- | |2) MRS DEEPA GARGAVA and 3) wg| | o No- | Particulars in detail Tenement 3 i weserve:Price
of 33 KV ME‘tﬂ‘ﬁng CT's & PT's at 220 KV PF’:!"\THMESH G:RR’G.I“.VH.IHHBD}' II'I\'IFGS _ { Dﬂﬂmﬂlﬂl‘l]
evAschipont] for 136 ke Solar- powsr:piink gime o cGjetions [ wating) orontieg] [ AWing, 71203-204, AWing, 7/203-204 1050.399 Sq.ft 1,04.43,988-
Shivajinagar, Sakri (Seven) days fl'ﬂl'nllhe publication of this PE'U'EF‘I!}HQ. Chincholi Pathak {One crore four lakhs
notice. If have any Claims/objections Road, Malad West Mumbai -64 fourty three thousand nine
Tender Cost: Rs. 1180.00 ey 1 paitod Wi Ao st i hundred eighty eight only)
Contact Person: Superintending Engineer, RENEWABLE ENERGY CIRCLE, Ghatghar iRt ek S Baopay 1o ol
Tel.Mo. 0253 2810185/2810485 subjected to any claimiobjection and| | Note: 1) The above mention property is sale as on where on condition (basis).
e i : ; I (AR R HIT M BANE it M 2) All rights reserved with Competent Authority.
For further details visit our Web site : https://feprocurement.mahagenco.in YATIN DINKAR BANE both shall be free to S kit desaalied sarnaat sk will hot benekl ums b darack
1. Allinterested vendors are requested to register to our web site for e-tender : GAIR Aoous Sl propanty o 2) YApp P P y 3d/-
https:/epr ment.mah in MRS.DEEPA GARGAVA and 3) Avishkumar Sonone
2. Actual quantum of work is to be accessed by the bidder before submitting the tender R'P TMEWGAW“ rs Dy. ctE“gctu[ (Enc/Rem), BI]'bandup
documents. - _ A AL Rt | D.G..P.R.[2024-25/7280 And Competent Authority
Superintending Engineer, REC Ghatghar. Fracture Hospital, Bhopal, 462016 M, 9827368309




